
IN THE CENTRAL ADMINISTRATIVE 1R IBUNAL 
CALCUTTA BENCH 

cP(c) 91 6 of 2002 
(OA 93 of 1997) 

Preserit\ : Hon'ble Mr. Mukesh Kumar Gupta, Judicial Member 

Honble Mr. M.K. Mishra, Administrative Member 

Srinivasa Rao 

-vs- 

V.N.Garg & Ors,(SER) 

For the Iespondents : Ms. B. Banerjee, Counsel 
C 

For the Respondents : Mr. L.K. Chatterjee, Counsel 
Mr. S. Sen, Counsel 

Date of Order : 23-12-2004 

ORDER 

?fl. MtJKESFKR. GUPTA, JM 

Puraiant to the order dated 23-9-2004 passed in the 

present CP(c), the respondents have filed compliance affidavit 

of Smt. M&\lua  Verma, Deptief Personnel Off icer(workshop), 

Kharagpur, S.E. Railway stating that the applicant has beenrredi-

cally examined by the appropriate nedical authority and hisë. 
• 

engagement has been ieconsidere ) and the Deputy Chi!ef Engirieer.(W), 

Itharagpur, kAth whom the applicant was attaded, had alrdy retired 

on 31-5-1987. In place of the said official, other p6rson.bccupyin9 

the said pot has already been holding the Bungloi Peon of his 

choice and, therefore, the applicant could not be appointed and 

engaged. 

2. 	We have heard L.Counsel for both the parties. It is 

not the case of the respondents that the applicant has not been 

Cont&.. 



-2- 

founde1igib1e. If it is so, the applicant has to be engaged 

in t1 vacancy of BenglPeon as and when it arises in the Division 

concerned. With this observation, CP(c) is disposed of. Notices 

are discharged. No Costs. 

ember(A) 	 Mernber(J) 

DKN 


